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THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND CHE-
MICALS AND OF SOCIAL WELFARE 
(SHRI RAGHURAMAIAH): (a)and (b). 
Pyrites are proposed to be used at Sindri, as 
part of the Rationalisation Scheme for the 
production of sulphuric acid which will in 
turn be utilised for the production of phos-
phoric acid and by-product gypsum. The 
phosphoric acid will be used for production 
of Triple Super-Phosphate while the by-
product SYPIIum will be used for production 
of ammonium sulphate in place of natural 
gypsum. The sulphate radical is thus used 
twice. Further, Sindri will be able to produce 
phosphate fertilizers containing water soluble 
phosphate without the use of imported sul-
phur and substantially meet the deficiency 
of such fertilizers in the region. Pyrites 
are the only known source of sulpur in the 
country and their use in the scheme for pro-
duction of sulphuric acid will help in re-
ducinl import of sulphur. 

(c) and (d). The switch over to pyrites 
has been decided taking the following fac-
tors into account: 

(i) The deteriotrating quality of lYPSum 
obtained from the mines in Rajasthan, pre-
sently worked. 

(ii) The increasing cost of freiaht of 
lYPSum from Rajasthan. 

(iii) Utilisation of pyrites would enable 
the factory to produce phosphatic fertilizers 
and complex fertilizers without the use of 
imported sulphur and at the same time, by-
product gypsum of the desired purity will 
be available for continued production of 
ammonium sulphate. 
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FISCAL RELATIONS OF CENTRE AND STATIIS 

2753. SHRI S. R. DAMANI: WiD the 
Minister of FINANCE be pleased to state: 

(a) whether it is a fact that the Govern-
ment of Madras have souaht review of the 
fiscal relations of the Centre and States; 

(b) if so, the reaction of Government 
thereto; and 

(c) whether Government propose to 
appoint a hiah level committee to review 
the constitutional aspect? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) Government of 
India have not received any request as such 
from the State Government. 

(b) Does not arise. 
(c) The Administrative Reforms 

Commission is already examining the 
question of the Centre-State relationship 
in all its aspects. 

POCHAMPAD PROJECT 
2754. SHRI M. N. REDDY : 

SHRI M. SUDARSANAM: 
WiD the Minister of IRRIGATION AND 

POWER be pleased to state: 
(a) whether it is a fact that the Govern-

ment of Andhra Pradesh requested for the 
allocation of Rs. 1 g ·00 croces for PocheJDpad 
Project in August, 1966; 

(b) the amount allocated forthis project 
so far for its speedy execution which is held 
up at present for want of finance; and 
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(t1) whedter any provisl6\f l!r' proposed to 
be made for this ~ in 1968-69 Annual 
~  

. THE MINISTBR OF ·IRRJGi'.TlON 
AND POWER (DR. K. L. RAO): (a) 
Y CoS. The: GoverlllIlCnl of Andhra Pradesh 
proPosed an out1ay of Rs. 18 crores for tbis 
Project for the Fourth Five Year Plan. 

(b) An c:qJalditore of Rs. 7 '5 cror(!S has 
been IDcurred on this Project oplo the end 
of December, 1967. 

(c) \"es, about Rs. I ·5 crores. 

~  SOUGHT IitAM»IRA PRAD[STI 

2755. SHRIM. ~  RED,DY; Will the 
Minister of FINACE be pleased to slak : 

1 .(a,) t ~ the o cri n~  lndia are 
aW3fc pC the crop failure awl loss s"trered 
by. ~ i  lWallS to. th" ll.'l/!nt of nearly Rs. I;!{\ 
cror~ iri Arulhra ~i d~s  on·aGeount of 
severe drought i~ 'the last. qlJllfter of 1967. 

(b) lvhcther thC State Govermiteot bad 
reqUested the Cent tal Government to .allo-
cate adequate funds urgently for rdid 
measures in the alrected areas; and 

(6) ~ t r any amount has been given 
by tire O:rttral' Govcnintettiror the above 
iPurpose ? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI) : (a) In December, 
1967, the State Governmet reported drought 
cConditions in certain areas of Andhra 
Pradesh. The Stale Government's pre-
liminary estimate of loss to crops \Va. Rs. 
100 crores. However they indicated that 
they would be seoding further detailed 
report which is awaited. 

(b) Yes, Sir. 

(c) As usual in such cases, it has been 
decided to depute a Team of officers from Ihe 
Centre to visit the State and assess the re-
quirement of fonds for drought relief. The 
question of providing a'iSistance to the State 
Government will be considered in the light 
of the Team's recommendatiodS. 
M 8 LSS (C.P.),'6S 
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REVW:D LIST O. SCHl!DULED (:.uTIIl AND 
SOUIDUUD ~ 

2757. SHRJ G. C. NAJK: Will the 
Minister ofSOClAL WELFARE beplea5ed 
to state: 

(a) whether the members of Scheduled 
Castes and Scheduled Tribes in Parliament 
and the State Ministers were consulted while 
preparing the revised list of Schodulod 
Castes and Scheduled Tribes; and 

~ if 10, whllt ate thelt names ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF soCIAL WELFARE 
(SHRIMATI PHULRE'NU avilA) (a) I 
and {b). All the then State MltIl!ltets and 
Members of Parlial!l<lnl bekinging to Stbc-




